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SHRI S. M. BANERJEE; If you 
will kindly allow me, I will explain to you 
that I am Dot out of order. The procedu-
re is this. Certain rules are laid OD the 
fable of the aouse. If the Member feels 
...... ( rnl~rruplion) 

MR. SPEAKER: You have a riahl 
to discuss the rules. If there is 80methins 
wrona with them, yoli can ask ror tillie and 
discuss them, but cannot ask supplemen-
taM on It now. If Shri Banerjee asks one 
question, what prevenlsthe House from 
askinS other questions? 

SHRt S. M. BANElUBE: i am viSi-
lailt; they are not. 

MR. SPEAKER: The motDCDl you 
start, they will pick it up. 

SHRI S. M. BANERJEE: If certain 
rules regarding tht police are laid on ihe 
fable of the House, am I not within III}' 
right to ask what about rules for other 
cateaories ? 

MR. SPEAKER: You can ask ror 
time for a discussion ir there is somethin. 
wrong with them. but you cannot put qucs-
ti_ now and lDaCe it .,aln a QIMIlion 
Hour. Certainly that hilS not .... the 
practice. If there is aomotbinl Wt1m1 with 
the rulOl, you have a right tn Inina It to 
the notice of the Chair I&yinl. "This rule 
is wroDg; I want a discussion OD thil''. but 
you cannot convert this ioto a Question 
Hour. 

SHRI NAMBIAR (Tiruchirapalli) : Sir, 
about the procedure ...... 

MR. SPEAKER: Order, order. 

lZ·07bn. 

~TIMArns COMMIT11!E 

SHRI 
(Naiiiiyal) ; 

Minutes 
P. VENKATASl,/Jll.AlAH 
Sir, I bof til ift~ on tilt Ta~~ 

Minutes of the iliUm •• _"nil to TIIittieth 
&.port of the Estimates Commitlee on the 
Ministry of Finance-Foreian Exchange. 

PUBLIC ACCOUNTS COMMI1'1EE 

Tweat)'4iII:dI •• port 

SHRI M. R. MASANI (R_jtot) : Sir, I 
beg to preseat the Tw'cllty-Sixth Report of 
the Public AcCounts Committee on APIIt"O-
priBtioil Aceounls (Civil), 1965·66, Audit 
Reports (Commercial), 1966 and 1967 and 
Audit Re)lort (Civil), 1967 telatilll to til" 
Miaistries o' Finance, ladultrial Devlllop. 
ment aad Company Affairs (Department of 
IDdnstrlal Deftiopmeot) IlIId Steel, Mines 
and Metals (Dllpartmentl of Iron and Steel 
btl Minea an4 MotaIs) and the Belion takIIl 
br GovemaleDt On tho __ mendati_ 
of the Committee cODtaillW In their Twen-
tietb Report. 

coMMITI'lia ON PUBLIC UNDBR-
TAKINGS 

'hrelllta lte(lOlt 

SHRI D. N. TIWARY (Gopalaanj): 
Sir, I beg to present tbe Twelfth Report of 
the Committee on I>ublie UblIerlilklhjl on 
keayY Electrical, (India) Umtted. 

12.08 hn. 

BUSINESS OF THE HOUSE 

THE MINISTER OF PARLIMENTARY 
AFFAIRS AND COMMUNtCA TlONS 
(Dit. RAM SUSHAG SINGa): As the 
HouSe is aware, a\l the Deiltands fot Grants 
in respect of the Genetal Budget for 196~-
69 wlll be voted on Thuuday, the 25th 
Aprtl, 1968. The busme.s for the rest or 
next week will consist of :-

(1) Cunsideration of a RlISOlution to be 
moved by tbe Minister of Commerce _k-
iUl appcoval of the Noti&ation lasued on 
the 10th April. 1968, enhanciDI the export 
duty on snake .tins. 

(2) Consideration alid passln* of ; 

tb~ Fill~ .i1~ l~. 


